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29-9-2000
Hon'ble Mro Rafiquddin. J.M.

Heard Sri P. Sinha, counsel for the applic~nto
The applicant has been appointed probably on compassionatE

ground on the death of her husband by respondent nOo2 vidE

order dated 15-3-2000 as Safaiwali. Now the applicant

has sought quashing of the or~er and seeKing for a

direction to the respondent no.2 t§ appOint hpr as Class

IV post in place of Safaiwalio The only g~ound for

quashing of the impugned order is that the applicant
~~-

does not belong to Jamadar (Mehtar Caste) and she is ~
~N>d.&\i\..

~h -;r- by caste and the post of Safaiwali is only for

those who are by case Jamadar (Mehtar). Learned counsel

for the applicant ha. however. not been able to show

any provi sion under which the post of Safai\vali is toiz('\l;~~~be manned by r Caste onlyo The application is

misconceived and is devoid of merto Hence dismissed
ast the admission stage itselfo
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